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i Disciplinary proceedings had been initiated against 1
the petitioner. tn Enquiry DOfficer had been appointed. He ‘
had submitted his report to the Disciplinary Authority. |
’<]. The petitioner has filed a copy of the Enquiry Officer’s
report. A show cause notice was issued by the competant |
- : l

authority asking the petitioner to explain as to why t
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|
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order of punishment should not be passed. At that stage, he |
|
approached  this  Tribunal by means of this application \

praying that;

"(a) Quash the enquiry proceedings as the enquiry |
prima facie s witlated wherein th medical
certificate stating the clinical name of Jaundice

@
;
.8, Hepatatis has not . been  taken into
consideration and a copy of the same enquiry
report  dated 8.7.90 ds  already armexed  as
| tnnexure-4 to this application and, secondly,
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(b} the enquiry having been vitiated the zhow
cause notice Tor dismissal will also have to  he
gquashed which is annexed as Arnexure-B."
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The dnterim  order passed i
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notice dated 24.7.20 which is annexed as dnnexure-F to th

application.

It s stated at the Bar that the patitionsr was

subjected to another disciplinary proceedings and in  those
proceedings, an  order of punishment has besen passed., The

services of the petitioner have been terminatad.

In  our opinion, the petitionsr should have waited
for a fina1 order.  We are, therefore, not inclined to
interfers at this stage. If an order adverse to the
petitioner .ié passed, -1t will be open to him to cﬁa11enge
the legality of the same in an appropriate forum and making

bafore i1t, all possible grievances which aire available under

7

L (u~¢bMiW1‘U4 . .
Lre 13W; @qu&ilng gre \JWLeS bOHtalﬂad in this aPWJTCatWOﬂ.

If the petitioner has not given a reply to the show
cause notice, he s permitted to do so now within a period
of two wesks firom the date of receipt of a certified copy of

this order. The Punishing Authority shall consider the case

of the petitioner on merits and in  accordance with Tau

keeping in view the explaination of the petitioner. If some

other order of punishment has been pazsed against the

that the respondents

irected not to take any action pursuant Yo the impugned
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petitioner in some other disciplinary proceedings, “the

Punishiing Authority shall also take that fact inte account
while passing the Final ordsr.
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We are not concerned with the order of punishment

passed in  some other disciplinary proceedings. It will be

!

open to the petitioner to challenge the Tegality of the same

in an appropriate forum.
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With these observations, this pestition is dismisse
but without any order as to costs. Interim order already

passed is vacated.
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